time to time on temporary basis with a stipulation ﬁh&buﬁtj!{ >

services can be terminated at esny point of time without ass: 3

ent r gl
any reason and this uppuiMill not confirm any right on him

te the post neo intimation was given to him that his vq |
would be terminsted when the permanent duly selected condidatss -
by the U.,P.5.,C, mede available, There is no denial of the fact
that the applicant prior to his appointmunt as Master in Maths in
R.I.M.C, Dshra Dun worked as Senior Teacher in PFathematic in
Guru Nanak Acadamy, Dehra Dun and thus he possessad the requisite
qualificétion amd teaching experience for appointment to the

poat in questien., The appointment of the applicant was continued

from time to time and in this manner, continued to hold the post

as Master in Math for about 7-=1/2 years, and during this paricd
no regular appointwent in accordance with the Statutary rules

was made,

The applicant approached this Tribunal praying thnf. the . o }

respondents be restrained from recruiting any other Master in

fi;l
j—

Mathematics either through U.P.5,C. or otherwise against a ; .F iy-
&nthtdmartmtinulﬁahhaiaumkingmdmhm ‘t’
. By IH':

restrained from in any manner on the recor @fﬁh .r




5 years and not to treat him ne

August 1988 and grant further annual in
1989 too has betn made.
3 The respondents have resisted the n;gh
he spplicant and have pleaeded that the applicas l’ F
f was temporary as & Master in Mathematics and t
o | .
r - statutéry Rule also provide that the applicant was req _
_l’ ; Eaf Degree/Diploma in tuaching or two year's taauhi;n?“ . =
F L u experience annﬁhe post can be filled only through Uninﬁ‘ PL ""
{ - Service Commission on regular basis, The ar-ﬁn;in'l:nent_ giy_' 1
r\f} the applicant, which Exgandedltima to time was only an adhoe -‘
| h appointrent. The process of regular esppointment = invelves 1
r.“- ' time and the axigencies ofservice are such that the posts : . -l
"‘# ? cannot be alloued to remain unmanned and the adhoc sppointment :
; | does no confer any right on the employee so appointed. 4%
’ | The respondents have r:fle%_ a‘f;;.ﬁ::?a:izh of t.hls Tribunal iﬂ
‘f » - O.Re Noe 614 of 1990 summarily dismissing the similar ~
o application, On the basis of the said judgement it has been -
stated that the Tribunal has taken a view that it was temporaz
appointment and the applicant had ngf a right uh&sh—emr%f
hold pﬂatil and consequently he was rightly terminated. It : |
appears that in the sald casethe applicant wss not ghﬁm V. ,_-.;.*'f
e | oppretunity for the appointment, and even though e alen/ap f“l"
,, : im pursuance uf;:;uartimnt so made but ha m m “T ~ for

_hr'l re o

%M;ini.r-, the -g;:mnﬂ for which as given _mh spondents

" &




L

Mﬁ: made te work for years together and Stor

fember d(d;; Vice Chairmane r ﬁ.

gere not taken giving hopep to the person who han wm:f

emperisnce of the post in guestion.a Rccordipaly this appl

deserves to pe allowed in part, The respondents are dimm\'&h

consider the case of applicant for regularisation and £ill thy
ig not considered and decided no ﬁeamh: said post i&

A

made till then, if he ig not regularised, he is to be given at-le

two chances to appear before public Service Commission and till ;"—--

No order as to the costse

lee

his services may not be terminated,

Dt: Februery 19, 1992..

(ops)



